Open Court.

CENTRAL ADMINISTRATIVE TRIBUNAL
ALIAHABAD BENCH : ALLAHABAD.

Original Asplication No.1487 of 2003.
Allahabad  this the 24th day of Semtember 2004.

Hon'hle Mt.Justice SeRe Singh, Y oC s
Hﬁn'!_]_._e W_o E'E&’ Tiﬂa;i, Ao_ﬁ:h

Udai Pratap Singh

aged about 37 years

son of late Shri Vindeshwari Sin?h
Resident eof Siddhashwar Nagar Celony,
Near I.T.I. Jhansi.

eessssshapplicant.
(By Advecate : Sri R.K. Nigam)
Versus.
Le Unien of India
through Secretary,
Ministry of Agriculture,
Gevernment of India, New Delhi.

2. Secretary, Indian Ceuncil fer Agricultural
Research, Krishi Bhawan, New Delhi.

3e Directer, National Research Centre fer
Agroferestry, Gwalior Read, Jhansi.

eseseBespondents.
(By Advecate : Sri B.B. Sirehi)
_O_RD_ER_
(By Hon"s le Mr. Justice S.R. Singh, V.C.)
Heard Sri R.K. Nigam learned counsel for the
applicant and Sri B.B. Sirehi learned c®unsel fer the

respondents.

2.: The impugned fxdax herein is the charge memo
No.1-1(53)~Discp./UPS/2€03 dated 30.09.2@03 under Rule
14 of CCS (CCA) Rules. Accérding te the imputatiens ef
miscenduct alleged against the appliCant)’ ek on the
residential house of the applicaﬁt - being rgided by
the C.B.I. teem on 13.02.2003, the applicent was caight
accepting/teking a bribe of Rs.5006/- frem Shri

Abhishek Mishra, C@nteictor énd consequently he was
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arrested and detained in custedy/Jail for the peried
exceeding 48 heurs. The applicant was placed under deemed
suspension which erder was subsequently reveked.

However, only the argument advanced by the learned
counsel for the applicant is that the Departmental
proceedings cannot be permitted te go en simultaneously
with the criminal preceedings launched by C.B.I. there is
ne abselute bar. In !ﬂiygése ef Capt. M Paul Antheny Vs.
Bharat Geld Mineés Ltdy and another. 1999.Smpreme -Geurt.
Cases (I&S) 8106, Hon"le Supreme Court has held that

the departmental proceedings and criminal proceedings
cannot go en simultaneeusly except in certain circumstances
peinted out therein. If the case of the applicant is
covered under exceptien clause it wauldfg;én t0 the
applicant te make an application befere the Disciplinary
Autherity for staying the Departmental proceedings
pending finalizatien ef the criminal preceedings. We

find ne geod greund fer quashing the charge meme,

3. The O.A. is accerdingly dismissed subject te above

oebservatioen.
No ceoests.
\ l/‘
Member-A, Vice~Chairman,

Manish/=



